
CORAM :

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
NEW DELHI

O.A. NO. 2560 1989
T.A. No.

DATE OF DECISION 22«12j 989

Shri fiahabir Singh Applicant (s)

Shri 3og Singh Advocate forthe Applicant (s)

Versus

Union of India k Ors Respondent (s)

Ŝh.y.in. Oatta, Asstt. Superintendent Respondent (s)

The Hon'ble Mr.
P.C, JAIN, MEMBER (A),

The Hon'ble Mr.

1. Whether Reporters oflocal papers may be allowed to see the Judgement ?
2. To be referred to the Reporter or not ? •
3. Whether their Lordships wish to see the fair copy ofthe Judgement ? o,
4. To be circulated to all Benches ofthe Tribunal ? Mfe ,

JUDGEMENT

In this application undar Ssction 19 of the Administratiu#

Tribunals Act, 1985, thB applicant uho is working as Assistant
\

Superint«nd«nt, Central 3ail, Tihar has prayed that r«spond«nts

b« dir«ct«d to allow the applicant to avail E,L,/L,T.C w.e.f,

25,12.89 to 25,1,1990 and that th« ordsr datsd 15,12.1989 by

which ha has been informed that the Isaua applied for by him, cannot

ba granted to him at this stag# owing to some administrativa

reasons.be quashed, Ps par ord«rs dated 21,12.1989 rsspondents

•S.

appaarid today and also filed a short raply, I havB psrussd the

papars an record and haws also heard ths partiss,

2. Tho applicant's ease in briaf is that h» had applied

for Earnsd Leave ui.e.f, 26,12,1989 to 25,1 ,1990 yhich. was--

sanctioned vide ordar datad 17,8,89, Tha railway reservation



2 - J

tickat for four persons from New Delhi to f'ladras and recsipt of paymsnt

to the Andaman and Nicobar Administration towards journoy by ship

from Madras to Port Blair hsus also been filsd, L.T.C, advance applied

for by the applicant on 31.8,89 and again on 15»1 2.1 989 has not yst

baen sanctioned. It was als o ,s ubmi r.tsd at the bar that Superintendent

District i^silj Naiu Delhi, has also racommsndsd to the O.I.G. Prisons,

uide his letter dated 15,11 ,1989 granting tha leave to the applicant

for ths poriod applied for and for which leaus had been initially

sanctioned and later cancelled uids order dated 10,11 ,1989,

3, Respondsnta' case in brief is that Issue cannot be claimed

as s maLtsr of right and that two disciplinary proceedings are pending
J

against ths applicant in which he has been pleading in the relevant

application filsd by him before tha Tribunal'about the delay in the

finalisation of those proceedings, and that this is an .attempt by tho

applicant to delay the proceedings further,

view of the fact that leave had b^en earlier sanctionsd,

railway and ship reservations had already been mada, the journ^

to commEnco on 23,12.1939, the cancallation of the journsy plans at this

stags would maan loss of money to ths applicant in the form of

cancellation chargas, apart from dis-appointmsnt to ths family members^

«nd apart from ponding disciplinary proceedings, respondents have not been

able to show any another administrative reasons for not allowing the

applicant to avail of Carnad Leav«/L.T.C^ I am of the view that this

13 s fit case in which tha respondonts should rsstora the leave w,s,f.

25,12.1989 to 25,1,ig39^ta the applicant vide order dated 17,8.39 and

I direct accordingly. Learned coureel for tha applicant agreed at the

bar that it would not bo practicable for the rospondents to sanction

LT.^. oj, advanc® sithin a short time left for
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•

ncemant of ths journey ss tornranrroui is^closad day. Thecomma

JpA.
. !- UU r-applicant will, houjev/Erj b£2 entitlsd to claim and get fefeek the

L.T.C, allowance ss per rulss aftsr he returns from lsaus«

5, In view of the order in the para aboue^ms^tionasj nothing

really seruivfi in the application,-. . It is thsrefora dispossd of at th«

admission stage itsslf, in'tsxttis-.i of the abov/s directions.

Parties will bear thsir own costs.

( P.C. DAIN )
riEMBER (a)


